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The following Bill was introduced in the Andhra Pradesh Legislative Assembly

on 20" May, 2021. .
L. A. BILL No. 5 of 2021.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH SURVEY
AND BOUNDARIES ACT, 1923.

Be it-enacted by the Legislature of the State of Andhra Pradesh
in the Seventy Second Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Survey
i and Boundaries (Amendment) Act, 2021.

(2)  Itshall be deemed to have come into force on and from

the 11* January, 2021.

2. In the Andhra Pradesh Survey and Boundaries Act,

1923 (herein after referred to as the Principal Act), in
section 3,

() for clause (ii), the following shall be substituted,
namely,- :

“(ii) Government Lands :- ‘Government Lands’ mean

. such land(s) which are vested in Government by

operation of Law and including Government
owned lands. '

(i) after clause (i) as so amended, the following
new clause shall be inserted,-

o - | [1]
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“(ii)-A. Land:- Land’ means All land whether owned by
Govemment or otherwise.”

Amendment to title 3. In the principal Act, in Chapter II for title “The- Survey of
of Chapter II. Government lands”, the title “Survey of Lands” shall be
substituted. et

Amesdineriof. . F In the Principal Act, for section 5, the following shall be

section 5. Substituted namely,-

“(5) State Government may direct the Survey of land(s) or of
any boundary of such land(s):-

The State Government or, subject to the control of the-

State Government, any officer or authority to whom this power

~may be delegated by it may by notification order a survey of
any land owned by Government or otherwise.”

Amendmentof 5, In the prinéil;al Act, in section 12, in clause (a), for the words
section 12. “sixty (60) days” where ever it occurs, the words “thirty (30)
' days” shall be substituted. - At

Amendmentof  §,  In the principal Act, in section 13, after the words “village
- Section 13, chavadi”, the words “Village Secretariat, Ward Secretariat”
' shall be inserted and for the words “of the village to which
the survey relates”, the words “of the village /ward to which
the survey relates” shall be substituted.

Amendmentof 7, In the principal Act, in section 16,
section 16. .

L

(i) for the marginal heading along with opening portion,
the following shall be substituted, namely, -

“Duties of Village officer/Ward officer:- It shall be the
duty of every Village officer / Ward Officer:”

(ii)  after clauses (a) and (b) the following explanation shall
- be inserted namely, -

“Expl‘anht_ion: :

Village Officer: Village Officer shall include Panchayat
Secretary, Village Surveyor and Village Revenue Officer.

Ward Officer: Ward Officer shall include Ward Amenities
Secretary, Ward Planning Secretary and Ward Revenue:

Secretary.”
Repeal and - 8. (1) The Andhra Pradesh Survey and Boundaries
. Seings ' (Amendment) Ordinance, 2021 (Ordinance No. 2 of

2021} is hereby repealed.

(2) -~ Notwithstanding such repeal, anything done or any
action taken under thc said Ordinance shall be deemed
- to have been done or taken under this Act



20" MAY, 2021] ANDHRA PRADESH GAZETTE EXTRAQRDWA_RY .3

STATEMENT OF OBJECTS AND REASONS

The Government of Andhra Pradesh Has taken up Resurvey as one of the
flagship programme under “Suparipalana”. In G.O.MS.NO.352, Revenue (Laijds.IV)
Department dt. 17~1 1~2020 have accorded administrative approval to take up
Resurvey Project in the entire State utilizing the hybrid technelogy including
drones, Rovers, Continuous Operating Reference Stations (CORS) Network. The -
resurvey project shall include all agricultural lands, village sites in Gram
Panchayats and also urban lands. Accordingly, the Government have launched
the Re—survey Project under the name of 'YSR Jagananna Shaswata Bhu Hakku

mariyu Bhu Rakshd Pathakam’ & 3 o8 <6 esrizs:@l TS o Sy 0k ¢ OF SiEo) on
3 s Dccember, 2020.

In this scenario, the existing Acti.c. Andhra Pradesh Survey and Boundaries
Act, 1923 (Act No. VIII of 1923) was enacted. a century back with rules and
regulations in accordance to the traditional methodology and equipment used at
that time. Now the Government is taking up the Resurvey Activity using the
latest technology and advanced equipment like CORS Network and drones to
provide land parcel data with global standards for creating good proof land records.
Thus, the Act needs modification in accordance to the methodology and technology
to be used for Resurvey.

The Commissioner, Survey Settlements and Land Records, A.P. has proposed
certain amendments to the Andhra Pradesh Survey and Boundaries Act, 1923 as -
per the needs of resurvey conducted from December 21 2020.

Accordingly, Government have decided to amend the Andhra Pradesh Survey
and Boundaries Act, 1923 (Act VIII of 1923) smtably

As the Legislature of the State was not then in session, having been
prorogued, and it has been decided to give effect to the above decision immediately,

the Andhra Pradesh Survey and Boundaries (Amendment) Ordinance, 2021

(Andhra Pradesh Ordinance 2 of 202 1) was promulgated by the Governor on the
8% January, 2021.

The Bill seeks to replace the said Ordinance and to give effect to the above

decision. ‘ :
DHARMANA KRISHNA DAS

DEPUTY CHIEF MINISTER
REVENUE, STAMPS & REGISTRATIONS
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY.

‘The Andhra Pradesh Survey and Boundaries (Amendment) Bill, 2021, after
it is passed by the Legislature of the State may be submitted to the Governor for
his assent under article 200 of the Constitution of India. ;

DHARMANA KRISHNA DAS
DEPUTY CHIEF MINISTER
REVENUE, STAMPS & REGISTRATIONS

.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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